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Open court 

Q£NrRAL ADt-1INISTRAT rvE TRIBUN\L 
A L~~HA EY>.D BENCH 

AL!Ai'KBAD 

Civil conteme~ API?lication ~.156 S!_! 2003 

In -
original Applic~tio~N~S~ & 113~ ££ 1997 

Allahabad this the 21st _ ...;;;.. __ _ day of _._M_a ... y_. __ 

Hon'ble Mr.Justice s.R. Singh. V.C. 
Hon' ble Mr .s .K. Ha jra. Member (A) 

2004 

-----~ 

1. Girish Chandra S/o Late Daya Shanker. res ident of 

l96/K/9M/lM. Kalindipuram. Allahabad. 

2. H.L. Chhabra S/o Late H.N. Chh.;, bra R/o 65/4. Labour 
Colony, Govind Nagar, Kanpur. 

Applicants 

By Advocate Shri H.s. Srivastava 

Versus 

1. Shri G.C. Bhandari. Cont roller General of Defence 

Accounts. West Block-v. R.K. Puram. New Delhi. 

2. Sri sunil M:ithur. controller of Defence Accounts 
(Pension) Dra upadighat. Allahabad. 

3. Sri T.P. Mondal, Chief Controller of Accounts(Fys.) 

10-A. Auckland Road, calcutta-72. 
Resp:>ndents 

By Advocate Shri G~~,.~Gupta ·--

0 R D E R ( Oral ) 
-~----

By Hon'ble Mr.Justice S.R. Singh• V.C. 
This con tempt petition has been instituted on 

t he ground of alleged non compliance of direction given 

by the rribunal vide order dated 20-0l-2003 while finally 

disposing of the o.A.No.575/97 and o.A.No.ll34/97. A 

copy of the Judgment of Tribunal haseo been annexed to 

the contempt ~lication. The claim of the applicant 
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in the 0 .A . 
l was f o r gra nt of s pecial pay of Rs.35/- per month 

t'l. e . f . 0 1.05 .1986. The Tri bunal held that those 

who were not entitled to Special Pay e a rlier. became 

e ntitl ed to Special Pay w.e.f. 10-0 7-1986 on account 

of order dated 20.10.1995. The Tri bunal further held 

t hat it was not k nown whether the applica nts be longe d 

to a ny of the two categories referred to in the order. 

However. ~he Tribunal observed that in case they belo~ 

to any o f :kkatwo categorie s, they should individually 

bring the fact to the notice of respondent no.4 by means 

of representation and respondents should consider their 

claim under the Scheme applicable to those fallirg between 

s l.no.l to 2040 for grant of Special Pay w. e .f. 10 . 07 .1 986 • 

rhe respondents were according 1 y directed to consider the 

c l aim of ind ividual applicants filing their repres e ntation 

in accor dance t'lith the principles outlined i n the Judgme n t • 

2. In the counter-a ffida vit filed by Shri T . P .Ma ndal 

IDAS presently p::>sted as Principal Cont roll e r of Accounts 

(Fys) • Kolkata. it is s tated that after considerin;J the 

case in detail in accordance with the direction given by 

the Tribunal vide order dated 20.01.2003. the Competent 

Authority came to the conclusion that Special Pay of 

Rs.35/- per month cannot be granted to the applicants 

in terms of Headq uarters lettelS dated 05.05.1984 and 

11.05.199 5 as they d i d not fall in any o f two categories 

mentioned in the Tribunal~s order dat ed 20.01.2003 and 

accord ingly the dec .:. sio n of competent authority was 

comnlllnica ted to the applicants vide orde r dated 26.09. 

2 003. 

3. In view of the above. we are of the view th~t 

no ground ~ade out for proceedirg furthe r in contempt 
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jurisdi ~tion. I£ a pplica nts are aggrie ved by t he order 

dat ed 26.09.20"03, t he y ma y purs ue t heir r e medy in original 

s ide and not in contempt jurisdictio n. The contempt 

pe tition is dismissed. Notice s a re d~harged. 
, 

. 

t:---1- J(__ '+-rr 
Mem~r (A) Vice Chairman 

/M.M./ 
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